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GnideliMs for Posting of Income* 
t u  Officer* In Responsi* 

ble Position

6334. SHRI R. L. KUREEL : WiU the 
Minister oi FINANCE AND REVENUE 
AND BANKING be pleased to state :

(a) thr period of experience of Income- 
tax oflii rrs and Assistant Commissioners 
for holding special pav pouts, Company 
District Charges and Central Circles ; 
and

(b) thr guidelines iollowed in posting 
officers in responsible position by respective 
Income-tax Commissioner ?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
H. M. PAT EL): (a) There is no proscribed 
minimum period of experience for an offi­
cer to be posted in a special pay post, a 
Company Range/Circle, or a Central Range/ 
Circle. However, Assistant Commissioners of 
Ineonir-tax generalh with 8 years or more 
ol scrv i< *• in the grade, and Income-tax offi­
cers Class I genrrally with 4 years or more 
ot service in the grade, have been poslrd 
in such posts.

(b) The Commissioners of Income-tax 
are not competrnt to makr postings against 
posts which carry special pay. They are 
also not competent to makr postings of 
Assistant Commissioners of Income-tax if 
such postings involve changes of stations or 
wheic an Assistant Commissioner is pro­
posed to be shifted lrom appellate work 
to executive work and t ice versa. In making 
postings against other posts, the Commi­
ssioners arc guided by considerations such 
as the responsibilities attached to a particu­
lar post and the suitability of an officer 10 
hold such post having regard to his compe­
tence, experience, aptitude, etc.
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